
ITEM NO.12               COURT NO.1               SECTION II-C

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (Crl.)  Nos. 4063-4064/2022

(Arising out of impugned final judgment and order dated  23-03-2022
in WP No. 48367/2018 23-03-2022 in WP No. 50089/2018 passed by the
High Court of Karnataka at Bengaluru)

HRISHIKESH SAHOO                                   Petitioner(s)

                                VERSUS

THE STATE OF KARNATAKA & ORS.                      Respondent(s)

(IA No.64792/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.64795/2022-EXEMPTION FROM FILING O.T. )
 
Date : 19-07-2022 These petitions were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE KRISHNA MURARI
         HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s)   Mr. Siddhartha Dave, Sr. Adv.
Mr. S. Hari Haran, Adv.
Ms. Jemti Ben, Adv.
Ms. Jaikriti S. Jadeja, AOR
Mr. Kashish Aneja, Adv.
Ms. Prapti Allagh, Adv.
Mr. Aditya Sidhra, Adv.

                   
For Respondent(s)   Mr. Charudatta Vijayrao Mahindrakar, AOR

Mr. Paras Nath Singh, Adv. 
                    Mr. Shubhranshu Padhi, AOR                    

         UPON hearing the counsel the Court made the following
                             O R D E R

1. Learned counsel for the respondent No.3 has circulated a

letter seeking an  adjournment for four weeks to file a counter

affidavit on behalf of the respondent No.3. 

2. Learned counsel for the petitioner has also circulated a

letter opposing the request for an adjournment.
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3. In view of the above, list the matter after one week.

4. Until further orders, there shall be an ad-interim stay of

the common impugned judgment and final order dated 23rd March,

2022 passed  by the High Court of Karnataka in Writ Petitions

No.48367/2018 and 50089/2018 and further proceedings in relation

to Special C.C. No. 356 of 2017 arising out of FIR bearing Crime

No. 19/2017, pending before the Additional City and Sessions and

Special Court for cases under the POCSO Act, Bangalore.

(RAJNI MUKHI)                               (R.S. NARAYANAN)
COURT MASTER (SH)                         COURT MASTER (NSH)
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